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No. 1294] NEW DELHI, WEDNESDAY, MARCH 19, 2025/PHALGUNA 28, 1946
s TREgT S TSR JATd

75 feeett, 19 /T4, 2025

FT.3. 1310(37).— FeslT LRI 7, LT TTAR AT, 1956 (1956 FT 48) (& zad o+
THT I<H ATLTHAT gl TAT &) 0 &7 3F T ST (1) o Tl LT 6l T2 AT TLHL % G2 Teag
ST TSTEET §ATAT T ATALAAT AT F1.3M. 4746 T 29/10/2024, ST FXA % TSI, SHTETI,
AT |, @O 3, ITET (ji) H THTAT o T2 =, FTT 3L 3T TS % IATH (97l § HAL - AEAS, THaIda
NE-6 % .41, 28.050 & fF.91. 73.700 T% F TST TSTHT & FRATT (ST 24 / FATL AT F7 a1, A1),
LA, T ST TATAT o (70 IH ATEAAT § UG ATAT | AT ST T TS0 e o I e
1 =T i oft ;

ST 3Ih SATAAAT T AL I ATAHIH 6l €T 3F i ITLTT (3) F eI e 10 797, 2024
" AT et (R #) " oi Rvgeane erswm (SiUsh § )" 1§ Wi e o ;

STaTeh FETH TTTETLT il 1T 3-TT o dgd 1AL AT 9TH g &, e 9% o= O 1 8 &ie 39er
Sta =7 & Foes o T,

1879 GI1/2025 @)
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S FqETH AT 7 36 STT&faae i emer 39 it ITLTT (1) F FATAL H, Feald TIHE FHl STqA T

P x93,

qdA: A, el TLRIT, TAT ITTIFRIT il Ih TS I T ST I 3T IF ATAAH 6 &1T 39
T ITETT (1) BTN T&T ATRAT T TTNT FLA g, Tg FTIUIT FIAT g 1o S<h AT § A RS H T (A<
ERIEEEAEIMESERERIRC G EAU
AT AT, el T TLHIL, Ih AT il T 3 AT ITLTIT (2) % ATHALI H Tg =TI FLdl g T
T ATAGAAT o TSI § TR T, I AqqAT | A qfi aft fAeet & 4= grae areafeas s 9
Featd gea § [Afgd gr Srust |

I TSI T & A Bt § FAR-aa@3, varayad NE-6 .51, 28.05 & f&.#t. 73.7
(FerFee ATHE IAT3) F o0 S1oie T ST ATAT G=AT Figd TIAT HAAT g (Sawor|

ST FT ATH: IAC T
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AT HT ATH: IATT
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1 2881

0.324

AT FHATT X

TTHSAATE o TSI

EEIRSE IR
2881

T T ATH: AT

2 216

0.024

IHT TR T AR
THIT AT
AT A T

FHTT T faar
FHTE T At ofar

AT faeer FA
216

3 764

0.0128

Jae] I9Ts T ToU,
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764

Total 0.3608

[T, |. NHAI/25016/LA/2018/Notification/PIU/Lucknow/3D]
g sTHE, e

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 19th March, 2025

S.0. 1310(E).—Whereas by the notification of the Government of India in the Ministry of Road Transport and
Highways, 4746 (E) Dated: 29 OCtober 2024 , published in the Gazette of India, Extraordinary, Part Il, Section 3,
Sub-section (ii) issued under sub-section (1) of section 3A of the National Highway Act, 1956 (48 of 1956) (hereinafter
referred to as the said Act), the Central Government declared its intension to acquire the land specified in the Schedule
annexed to the said notification for building (4 lane/ 6 laning, etc.), maintenance, management and operation of Kanpur-
Lucknow Expressway NE-6 in the stretch of land from Km. 28.050 to Km. 73.700 in the district of UNNAO in the state
of UTTAR PRADESH ;

And whereas the substance of the said notification has been published in “Navbharat Times (Hindi)” and
“Hindustan Times (English) ”” both dated 10 November 2024; under sub-section (3) of section 3A of the said Act;

And whereas the Competent Authority has received objections filed under Section 3-C, considered and settled
the same appropriately;

And whereas, in pursuance of sub-section (1) of section 3D of the said Act, the competent authority has
submitted its report to the Central Government;

Now, therefore, upon receipt of the said report of the competent authority and in exercise of the powers
conferred by the sub-section (1) of section 3D of the said Act, the Central Government hereby declares that the land
specified in the said Schedule should be acquired for the aforesaid purpose;

And further, in pursuance of sub-section (2) of section 3D of the said Act, the Central Government hereby
declares that on publication of this notification in the Official Gazette, the land specified in the said Schedule shall vest
absolutely in the Central Government, free from all encumbrances.
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SCHEDULE

Brief description of the land to be acquired, with or without structure, falling within the Kanpur-Lucknow
Expressway NE-6 in the stretch of land from Km. 28.050 to Km. 73.700 in the district of UNNAO in the state of

UTTAR PRADESH

|State: UTTAR PRADESH

|[District: UNNAO

SI. No.

Survey/Plot Number

Type of Land

Nature of Land

Area
(in Hectares)

Name of Land
Owner/Interested

Person

| 1

| 2

|Ta|uk: Unnao

|ViIIage: Jar Gaon

1

2881

Private

Agriculture

0.324

Santosh Kumar So
Ram Autar and
Rajrani Wo Ram
Autar

2881

|Vi||age: Amarsas

2

216

Private

Agriculture

0.024

Umesh Kumar and
Virendra Kumar So
Amritlal and Prashant
Kumar So Dinesh
Kumar and Smt Shila
Wo Dinesh Kumar
216

764

Private

Agriculture

0.0128

Badlu Prasad so
Rappal Udan Prasad
So Ghasite Prasad
Smt Mithilesh
Kumari Wo Ganga
Vishnu

764

Total||

0.3608||

[F. No. NHAI/25016/LA/2018/Notification/PIU/Lucknow/3D]
SHAIKH AMINKHAN, Director
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